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The Uttar Pradesh Junior High School (Payment of Salaries of Teachers and
other Employees) Act, 1978

Act 6 of 1979

Keyword(s):
Education Officer, Employee, Institution, Maintenance Grant, Management,
Teacher, Salary

Amendments appended: 34 of 2000, 3 of 2018




















	1979UP6.pdf
	UP Act 6 of 1979.pdf
	UP Act 34 of 2000.pdf

	2018UP3

